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ORDER

PER N.K. BILLAIYA, ACCOUNTANT MEMBER:-

This appeal by the assessee is preferred against the order of the ld.

CIT(A), Ghaziabad dated 31.08.2018 pertaining to Assessment Year 2014-
15.



2.  The substantive grievance of the assessee is that the ld. CIT(A)

erred in dismissing the appeal of the assessee ex parte.

3.  None appeared on behalf of the assessee inspite of notice.

4. The ld. DR was heard at length. Case records carefully perused.

5. A perusal of the order of the ld. CIT(A) shows that there was a delay
in filing the appeal. The assessee filed necessary application with
evidence for condonation of delay. We find that the appeal of the

assessee has been dismissed by the ld. CIT(A) in limine.

6. We are of the considered view that the ld. CIT(A) ought to have
decided the appeal on merits of the case after affording reasonable
opportunity of being heard to the assessee. In the interest of justice and
fair play we restore this appeal to the file of the ld. CIT(A). The Ld.
CIT(A) is directed to decide the appeal afresh after giving reasonable and

fair opportunity of being heard to the assessee.



7. In the result, the appeal of the assessee in ITA No. 7140/DEL/2018

is allowed for statistical purposes.

The order is pronounced in the open court on 15.06.2022 in the

presence of the ld. DR.

Sd/- Sd/-
[YOGESH KUMAR U.S] [N.K. BILLAIYA]
JUDICIAL MEMBER ACCOUNTANT MEMBER

Dated: 15" June, 2022.
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